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REPORT OF PRIVILEGE COMMITTEE

Introduction

[, Rajendra Pal Gautam, member of the Committee on Privileges
having been elected its chairman by the Committee in its meeting held on
15-09-2015 in the absence of Sh. Somnath Bharti and having been
authorized by the Committee to submit the report on their behalf in the
matter of Hon’ble MLA Shri Jarnail Singh alleging breach of privilege
against officers belonging to Delhi Police, Engineers of North Delhi
Municipal Corporation of Delhi and IBN7, present the report to the
Hon’ble Speaker, Delhi Vidhan Sabha.

The Committee wishes to place on record its appreciation of the
valuable assistance rendered by the officers and staff of the Assembly

Secretariat during its meetings as also in the preparation of the r¢port. =

(RAJENDER PAL GAUTAM)
COMMITTEE ON PRIVILEGES

Delhi.
Date: 15" Sept, 2015



LEGISLATIVE ASSEMBLY
NCT OF DELHI
(COMMITTEE OF PRIVILEGES)

In the matter of Shri Jarnail Singh, Hon’ble MLA, Tilak Nagar.

REPORT

Notice/Complaint dated 11/5/2015 alleging breach of privilege was given
by Shri Jarnail Singh, Hon’ble MLA, Tilak Nagar to the Hon’ble Speaker who
referred the matter to the Committee on Privileges for necessary action. The
Committee in its meeting dt. 14/5/2015 took cognizance of the complaint and
directed issuance of notices to Commissioner of Police(Delhi), DCP(West),
SHO(Tilak Nagar), Superintending Engineer(Building), Exc. Engineer(Building),
Jr. Engineer(Building) of MCD, West Zone and Group Editor, IBN7 for their
written statement/response in this regard.

All the above officers submitted their responses/explanations in this regard
which were perused and considered by the Committee in its meeting dt. 4.6.2015
and 23/06/15. The one cardinal point that has emerged from all the replies
submitted by the officers is that all the officers expressed their highest regard for
the Constitution of India and the Representatives of the People and also expressed
their unqualified regrets in case any contrary impression was conveyed to the
Hon'ble MLA by any of their acts/statements. The last para in the replies
submitted by all the three police officers is identical and is quoted here “With
utmost respect, the answering respondent reiterates and reassures that he and
the Delhi Police and will always keep the highest regard for the
Representatives of the People and democratic process mandated by the
Constitution of India. If inadvertently a contrary impression has been
conveyed, the answering respondent requests the Hon’ble MLA and Hon’ble
Privilege Committee not to carry further such impression (If any), as is also
explained in this reply. Notwithstanding these explanations, any hurt caused
to the feelings of the Hon’ble MLA and Hon’ble Privilege Committee is highly
regretted.”



Keeping in view such responses of all the officers against whom the
complaint was made, the Committee on Privileges graciously accepted their
submissions of regret and therefore unanimously decided to drop the proceedings
against them initiated vide Notices dt 22/5/2015 and recommended that the same
may be communicated to the respondents through an appropriately drafted letter so
that such instances do not occur.

In the above matter, the Committee of Privileges has prima facie found the
committance of breach of privilege of Hon’ble MLA Sh. Jarnail Singh by the
respondents, but in view of their submission of regrets, the Committee
recommends that their apology may be accepted and the matter may be allowed o
rest.

/ r
( RAJENDER PAL GAUTAM)

COMMITTEE ON PRIVILEGES

Detlhi:
Date:8Sept., 2015
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